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A very short issue involved in the present appeal is that
as to whether the wrongly availed Cenvat credit having been
reversed prior to its utilization would attract interest liability

or not.
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2. We find that the issue stands decided by the Hon’ble
High Court of Karnataka in the case of Commissioner of
Central Excise & S.T., LTU, Bangalore Vs Bill Forge Pvt. Ltd.
reported as 2012 (279) ELT 209 (Kar.) as also by the decision
of Hon’ble Madras High Court in the case of Collector of
Central Excise, Madurai Vs Strategic Engineering Pvt. Ltd.
reported as 2014 (45) GST 662 (Madras). It stands held in the
said decisions that in case wrongly availed Cenvat credit is
reversed prior to its utilization, no interest liability would
arise against the assessee. To the same effect is another
decision of the Tribunal’s Larger Bench in the case of J.K.
Tyre and Industries Ltd. Vs Assistant Commissioner of
Central Excise, Mysore reported as 2016 (340) ELT 193 (Tri.-
LB.). We set aside the impugned order and allow the appeal.

2. Inasmuch as, the assessee’s appeal stands allowed, the
revenue’s appeal against reduction of penalty becomes

infructuous and the same is accordingly rejected.

(Dictated in Court)

(Anil G. Shakkarwar) (Archana Wadhwa)
Member (Technical) Member (Judicial)
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